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THE WEST BENGAL COURT-FEES ACT, 1970. 

West Bcn. Acl XLII or 1974. 
A~IENDEO . . West Ben. Act XXI of 1980. 

-: West Ben. Act XV of 1984. 
West Ben. Acl XXTX of 1985. 

[26rfl Fc.bnrary, 1 970.1 

An Acr to atsctrd and co~uolirlarc rfte Iulv r~latirrg ro co~rrf$et.s it1 

rhc Stafc West Bengal. 

WHEREAS i~ is expedien~ to amend and consoIidare [he law relating 
to court-fees in the State of West Bengal; 

I t  is hereby enacted in [he Twenty-firs1 Year of the Republic of India, 
by the Legislature of Wesi Bengal, as follows:- 

CHAPTER I 

Preliminary. 

1. (1) This Act may be called [he Wcst Bcngal Courl-fccs Acr, Shontirtc. I 
cxtcni and . I 

1970. ~ppl ica~ion.  I 
(2) It extends lo the whole of h e  Slate o l  Wesl Bengal. I 

I 
(3) The provisions of this Act shall not apply to fees or stamps I 

relaling to docurnenrs presenled or to bc prcsenlcd before any officer 
! 

serving under the Central Governrnenr. I 
(4) Where any olher law conrains provisions relaling to the levy of 

fee in respect of proceedings under such orher law, [he provisions of lhis 
Act reladng to the levy OF fee in respec1 of such proceedings shall apply 
subject to the said provisions of such other law. 

2. In this Act, unless there is anyrhing repugnant in h e  subject or Definitions. 

context,- 

( 1 )  "appeal" includes a cross-~bjeclion; 

(2) "Collec~or" includes any officer nDt below the mnk of n 
Sub-Deputy Collector appointed by the Colleclor to perform 
the runclions of a Collector under h is  Act; 

(3) "Court" means any Civil, Revenue or Criminal Courl and 
includcs a Tribunal or oiher authority having jurisdiction 
under any local or special law to decide queslions aFfecting 
the rights of parties; 

'For Slalcmcnl of Ohjccls and Rczsons, see rhc Culcrrrro Grizrrrc, Erfmurrl ir~u~, 
Pan IVA of rhc 301h January. 1970, page 285; for pracecdings of the Wcsr Bcngal 
Legislntivc Aswmbly. stc h e  pmcccdings of thc n ~ c c ~ i n g  of that Asscmbly hcld on 
91h Fchmary. 1970. 
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(Cliaprer 11.-Fees payable it1 Corrr~s atid it1 hrblic 
O_BTces.-Sccriu~~s 3. 4.) 

(4) "suit" includes an appeal from a decree except in 
section 9; 

(5) expressions used and not defined in this Act or in thc Bcngal Bcn. ACI I or 

General Clauses ACI. 1899, bul defined in  [he Code of Civil ~ ~ i i w s ,  
Procedure, 1908, shall have the meanings respeclively 
assigned io them in the said Codc. 

CHAPTER I1 

Fees payable in Courls and in Public OlTccs. 

3. The fees for the lime being chargeable in  [he Courl of Small 
Causes a[ Calcu~la, and ils office shall be collecled in  the manner 
hereinaitcr appearing. 

4. ( 1 )  No document which is chargeable with fee under this ACL 
shall- 

(i) be Filed, ex hi bited or recorded in, or be acted on or furnished 
by, any Court including the High Coun, or 

(ii) be filed, exhibited or rccorded in any public office'or be 
acted on or furnished by any public orficcr, 

unIess in respect of such docurnenr there be paid a fee of an amount not 
lcss than that indicated as chargeable under [his Acl: 

Providcd that, whcncvcr the filing or exhibition in a Criminal Court 
of a document in respect of which the proper fee has no[ bccn paid is, 
i n  the opinion of the Couri, necessary lo prcvcnr a failure of juslice, 
no~hing conrained in this section shall be deemed 10 prohibit such filing 
or exhibition: 

[Provided Further [hat no fees chargeable under this -Act shall be 
payable on docurnenls [hat may be filed by the Slate Government in any 
proceedings before a Civil Court irlcluding High Court. 

Evplana~io~l.-For the purposes of this proviso "documents" means 
and includes plaints, memorandum of appeal, pclitions and papers of any 
kind required to be filed in connection wirh any proceedings before n 
Civil Court including High Court. 

(2) Nolwilbstanding anyrhing contained in sub-section (I)  or in any 
olher Act, n Court may rcccive a plaint or memorandum of appeal in 
respecl of which an insufficien~ fee has been paid subject to the condilion 
I h a ~  [he plain1 or memorandum or appeal shall be rejecled unless [he 
plaintiff or appellanr, as the case may be, pzlys to the Court within a timc 
lo be fixed by [he Coun such reasonable sum on account of coun-fees 
as thc Courl may direci. 

'Thc proviso with "Erplurrufin~r" w u  inscncd by s. 2 01 thc Wcs~ Bcngal Coun-Tccs 
(Amzndmenl) Acl. 1984 (Wcsl Bcn. Acr XV or 1984). 



The West Rcrlgal Cortfi-fees Acr, 19711. 

X of 1970.1 

.: 5. ( 1 )  In case any difference arises between the officer whose duty 
it is ro see lhat any fee is paid under this Act and any suitor or his pleader. 
as to h e  neccssily of paying a fee or the amount thereof, the question 
shall, whcn the difference arises in [he High Coud, be referred to the 
Taxing Officer ~vhose dccision (hereon shall be final, subject to revision, 
on  an application made wi~hin sixry days froin ihe date of the decision, 
by the suiror or by his pIeader, or such officer as may be appointcd in 
this behalf by the Srate Governmenr, by the Chief Jusuce or by such 
Judge of the High Coun as rhe Chief Jusrice shall appoint eithergenerally 
or specially in  this behalf. 

(2) When any such difrerence arises in the Coun of Small Causes 
a1 Calcuna, the quesrion shall be referrcd to the Regisuar of [he Court 
of Small Causes ac Calcu~ta whose decision shall be final, subjecl lo  
revision, on application made within sixty days from the dalc of the 
decision, by h e  parly concerned or such officer as may be appointed 
in his behalf by the Sratc Government, by the Chier Judge or  by such 
Judgc of the Courl of Small Causes at Calcutla as the Chief Judge shall 
appoin~ either generally or specially in this behalf. 

(3) The Chief Juslicc shall declare who shall be ihc F ix ing  Officer 
within [he meaning of sub-scction (I)  of h i s  seclion. 

6. Nolwilhs~anding anyhing  contained in this Act or in any olhcr 
law for ihe lime being i n  forcc, no documen~ of any of rhe kinds 
chargeable undcr ihis Act shall be filed. exhibited or recorded in any 
Coun including [he High Courl, or  shall bc received, furnished or acted 
upon by any such Court or by any public officer, unless. in rcspccr of 
such documcnt, lhe stamp referred to in sccrion 39 has bccn purchased 
from a person aulhoriscd or appoinlcd lo sell sramps in Wesl Bengal. 

CHAPTER III 

Computation or fees. 

7. The amounr of fcc payable udder this Act in the suits next 
hereinalter mentioned shall be mmpured as follows:- 

(i) In  suits for moncy including suits for  damages or  
compensution. or arrears of mainrenance, of a n n u i ~ i e s ,  or of 
orher sums paynblc periodically-according lo the amounl 
claimed: 

'Provided h a t  no Fee shall be payable in suiu fordamages 
for dcfmalion: 

. - - .  , 
Prmtdurc in 
cxic of 
dirfcrcncc a 
ro necessiry 
or amount 01 
Tce. 

D ~ u m c n r  
inndmusiblc 
unless rces 
collcc~cd by 
sump 
purchx\ed in 
WVa r 
Bcngal. 

for monry; 

'Proviso wac inscncd by s. 2 or  rhc WCSI Bengal Coun-lccs (Amendmcnr) Ac!. 1974 
(Wcsl Bcn. Aci X L l l  of 1974). 
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(ii) In suits for maintenance and annuities or other sums payable 
periodically-according to the value of h e  subject-rnalter 
of thc suit, and such value shall be deemed lo bc tcn limes 
the arnounr claimed to bc payable for one ycar: 

Provided that in suiu by widows For mainlenance such 
value shall be deemed LO be [he amount claimed to be 
payable for one year; 

(iii) In suits for movable properly other than money, where the 
subject-mailer has a market value-according to such value 
at h e  date of presenting the plain[; 

(iv) In  suits- 

(a) for movable properly where the subjecl-matter has no 
market valuc, as for instance, in thc case OF docurnenls 
rclaling to tide, 

(6) lo obtain a declara~ory decree or order, where conse- 
quential relief is prayed, 

(c) to obtain an injunction, 

(d) for o righ~ to some benefit (not herein otherwise 
provided for) to arise out of land, and 

(e) Tor nccounts- 

according ro the amount a1 which the relicl sought 
is valued in the plain1 or  memorandum of appeal 
subjcct to the provisions of section 1 1. 

In all such suils the plaintiff shall s m e   he amount at 
which he values the relief sought. 

(v) In suits for the possession of land, buildings or gardens, noL 
being suits referred to in clausc (vi)- 
(a) according to h e  value of the subjecl-malter, and such 

value shall be deemed ro be firteen times the net profils 
which have ariscn from h e  land, building or garden 
during the ycar nexl before the dare or presenting the 
plaint, or if the Court sccs rensan lo think thar such 
profirs have bccn wrongly esdrnated, fifteen rimes such 
arnounl as (he Court may assess as such profits or 
according lo the market-vsllue of the land, building or 
garden, whichever i s  lower: , 

(b) if, in the opinion of ~ h c  Court, such profits arc no[ 
rcadily ascerlainable or assessable, or where there are 
no such profiu, according to the market-value of the 
land, building or garden; 
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fip1aaatiorl.-In [his p,mgraph "building" includes a 
house, out-house, siable, privy, urinal, shed, hu[, wall and 
any olher such structure, whether of masonry, bricks, wood, 
mud, melal or any other material whatsoever; 

(vi) In a suit for recovery of possession of immovable property 
from- 

(a] a Irespasscr, where no dcclantion 01 tirlc lo property 
is eilher prayed for or necessary for disposal of the 
suit-according to the amount al which the relief sought 
is vaIucd in the plaint subject lo the provisions OF 
section 11; 

(b) a licensee upon revocation 'or [emination of his 
license,- 
(i) where a license fee is payable by the licensee in 

respect of the immovable properly to which the 
suit refers-according lo [he amount of the license 
fee of [he immovable property payable for the 
year next before [he date of presenting the plaint, 
or 

(ii) where no such license fee is payable by the 
licensee--according to the amount at which the 
relief sought is valued on Lhe plaint subject 10 the 
provisions of section I 1 ; 

(vi i )  In suih to enforce a right of pre-emprion-according lo the 
market-value of Ihe land, building or garden in respec1 of 
which the right is claimed; 

Lp1a11otion.-In this paragraph "building" has 8 e  same 
meaning as in paragraph (v); 

(viii) In suits for partition .uld sepanle possession of a share of 
joint family property or  of a jainr property, or  to enforce 
a right to a share in any property on the ground that i t  is 
join[ family property or joint property-if the plajnrjff has 
been excluded from possession of the propeny of which he 
claims to be a coparcener or co-owner-according 10 rhc 
marker-valuc of the share in respcct of which Ihe suit is 
insliluted; 

(ix) In suits for the interesl oC an assignee of land-rcvenue- 
fifreen times his net profits u such for the year next bcfore 
Lhe dale of presenting the plaint; 

(x) In suits lo sel aside an attachment o f  land or of an interest 
in land or revenue-according to the amount for which the 
land or inleresl was attached: 

Tor recovcry 
of 
possession 
or 
irnmovablc 
propfly; 

ror panilion 
and SCFlrJlC 
pos~cssioo 
ofa share or 
joint fanlily 
properly, 
CIC.: - 

Tor intcrcsl 
or assigncc 
of land- 
rcvcnuc; 
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Provided that, wherc such amount exceeds thc value of 
[he land or interest, the amount of fee shall be cornpuled 
as if  he suit were for tlie possession of such land or interesl; 

(xi) In suits against a morlgagce for the rccovery of [he property 
rnongaged, 

and in suits by a morlgagee to furcclose the morlgnge, 
or wherc thc mongage is made by conditional salt, lo have 
the sale declared absolute- 

according lo the principal money expressed to be secured 
by the instrumenr of mongap; 

(xii) In suits for specific performnncc- 
(a) of a contract of sale-according to the amount of the 

consideralion, 
(b) of a conlract of moflgage-according 10 thc amount 

agreed to be secured. 
(c) of il contract of lease-according to the aggrcgale 

amount of the fine or prenlium (if  any) and of [he renl 
agrccd LO be paid during lhe first year Q F  thc lerm, 

(d) of an award-according to [he-amount or value of h e  
property in  dispure; 

(xiii) In the following suits berween landlord and tenan[- 

(a) for the delivery by zl tenant of the counlerpart of n lease, 
(6) to enhance the rent of a [enant having a right of 

occupancy, 

(c) for Ihe delivery by a landlord of a lease, 
(d) for the recovery of immovable properry from a tenant 

including a tenant holding over after the delerminarion 
of a tenancy, 

(e) to conlesl a notice of ejectment. 
(f) to recover the occupancy of immovable propcrty from 

which n tenant has been illegally ejected by [he landlord, 
and 

(g) for abatement of rent- 

according 10 the amount of h e  rent of the immovable 
properly to which the suit refers, payable for the year next 
before [he dare of presenting the plaint. 

Fee on 8. The amount of fee payable under this Act on a memorandum 
~ n c r n o d u m  
orappeill of appeal against an order relating lo compensation under any Act For 
againsi order the lime being in force for the acquisidon of land for public purposes. 

zkzg- shall be cornpukd according to [he difference be~wccn h e  amount 
lion. awarded and [he amounl claimed by [he uppell.ml. 
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9. In every suii in which an ad-valorem court-fee is payable under 
' this Acl on thc plaint, the plain~iff shall fiIc with the  plain^ a statement 

of parliculars of [he subjecr-malter of the suit and his own valuation 
thereof unless such particulars and the valuation are contained in the 
plainl. Thc slalemcnt shall be in such form and shall contain such 
particulars as niay be prescribed by the State Gavernmcnt by notification 
in  the 0fic;al Gazette. In every such suit thc plaintiff shall also, if rhe 
Court so dirccls, file a duplicate copy O F  the plaint and of rhc said 
stalemen[. 

Siarcrncnr ol 
paniculan 
or subjccl- 
rnallcr of 
suils and 
plainlirrs 
valualion 
rlicrcol. 

10. ( 1) ln every suir in which a coun-fee is payablc under this Act Proccdurc 
whcrc 

on the plaint or memorandum of appeal the Court shat I, on the dale fixed i n s u ~ f i c i e n l  
for the appearance of [he opposite party or as soon a$ may be thereafter, cow-rce is 

and in every case before proceeding ro deliver judgrnenl. record a finding ~~~~~~r 
whelher n surficient coun-fee has been paid. mclnonn- 

durn nT 
(2) If the Court records a finding ha t  an insufficient coun-fee has appcat. 

been paid on h e  plaint or nien~orandum of appeal the Coun shnlI- 
(a) slay all further proceedings in the suit unliI il has dclermined 

the proper amount of such court-fee payablc and the plaintiff 
or [he appellant, as the case may bc, has paid such amounr 
or unlil [he date referred to in clause (b), as the case may be: 

Provided lhat if the pIainliiF or appellant gives, within 
such lime as the Coun may allow, security, lo Lhc satisfact ion 
of the Court, for [he paymen[ of any additional amount for 
which he may be found liabte the Coun may proceed with 
the suit, 

(b) f ix a dale bcfore which the plaintiff or  appellant shdI pay 
h e  amount of court-fee due from him, as delemined by the 
Court under clause (a). 

(3) If Ihc plaintiff or appellon I Tiils to give the sccurity referred to 
in clause (a) of sub-seclion (2) or to pay the amount referred lo in clause 
(b) of [hat sub-section wilhin the time allowed, or bcfore the dare fixed, 
by the Court, as the case may be, Ihe suit shall be dismissed. 

11. If the Coun is of opinion that the subjecl-mat ter of any s u i ~  has Inquiry 10 
valuarion of been wrongly valued, it m g  revise  he valuation and determint he ,,;,- 

correcl valuation and m g  hold such inquiry as i t  thinks fit for such 
purpose. 

12. (1) For the purpose of an inquiry under section 1 I h e  Court may lnvcsli~alion 
lo aqccr~ain 

depute, or issue a commi~sion to, any suitable person to make such local: pmpcr 
or o~her  invesligation as may bc necessary and LO report thereon to the vnluarioll. 

Court. Such report and any evidence recorded by such person shalI be 
evidence in the inquiry. 
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(2) Thc Court may, from time ro time, direct such party to ihc suit 
as it ~ h n h  fit to deposit such sum as the Court thinks reasonable as the 
cosk of the inquiry, and if the cosrs are no; dcposi~ed within such time 
as the Court shall fix, may, notwithstanding anything conlaincd in any 
alher Act. dismiss the suit i f  such party is h e  pruinlifl or the appellant 
and, in any other case, may rccover lhc costs as n public demantl. 

Power or 13. (1)  Thc Courl, whcn making an inquiry under section 12 shall 
persons 
making havc, respectively, for the purposcs of such inquiry or investigalion, h e  
inquiry powers vested in u Court undcr the Cude of Civil Procedure. 1908 in  s ~ r [ m g -  
undcr 
sections , , respect of the following malters, namely:- 
and 12. (a) enrorcing the anendance of any person and examining him 

on oath or affirmation; 

( b )  compelling the production of documents or material 
objections: and 

(c) issuing comjnissions for the cxaminuiian of  witnesses. 

(2) An inquiry or invesrigation referred to in sub-section (I)  shall I 
be deemed 10 be a judicial proceeding rvi~hin the meaning of sections ! 

193 and 228 of thc Indian Pcnnl Code. 450r 1860. 1 

COSIS or 14. ( I )  Ir in Lhe result of an inquiry under section I I rhe Coun finds 
inquiry a< lo 
vnluarion that h e  subjecl-mauer of the suit has k e n  under-valued the Court may 
and rcrund order the pany responsible for rhc undervaluation to pay all or any p m  
of exccss 
Ice. of &he costs of the inquiry. 

(2) IT in [he result of such inquiry the Court finds h a t  h e  subject- 
mattcrof the suit has no1 bccn undervalued the Coun may, in i~ discrelion, 
order [hat all or any part of such cosrs shall be paid by the Srrrte 
Government or by any party ro the suir a1 whose instance the inquiry 
has been undertaken, and if any arnounL exceeding the proper amount 
OF fee has h e n  paid shall refund the excess amount so paid. 

Pmccdurc in 
sUiL5 lor 
mcsrc 
prcrfils or 
accounl 
whcn 
arnollnl 
found due 
cxcccds 
amounl 
claimcd. 

15. Where, in any suit for mesne profik or for land and mesne profirs 
or for an account, [he fee which would have been payable if the suit had 
comprised the whole of the relief lo which the Court finds the plaintiff 
lo be entitled, exceeds [he fee actually paid, [he Court shall require the 
plainriff to pay on addirional fee equal lo the amount of the excess, and 
i l  such additional fee is  not paid within such time as the Coun may f ix ,  
the suit, or if a decrec has previously been passed therein, so much of 
the claim as has no1 been so decreed, shall be dismissed: 

Providcd !ha[, where the additional fce is payable in respecr of a 
portion of the claim which can be relinquished, thal portion only shall 
be dismissed. 



16. ( 1 )  Every question relaling 10 valuarion Tor the purpose of Dccisionor 
qucslinnc 2~ 

dcterrnining thc amount of any k c  chargeable under  his Chapler on a ,, .,~,,,i,,. 
plain1 or memorandum of appeal shall be decided by [he Courl in which 
such plaint or memorandum, as the case may be, i F  FilcJ. and such 
decision shall be final as belween the parties to h c  suit. 

(2) But whcncver any such suit conies before a Coun of Appeal, 
reference or revision, if such Coun considers [ha[ the said question has 
been wrongly decided. 10 the deltimcnl of the rcvcnuc, it shall rcquirc 
the party by whom such fee has been paid lo pay so much additional 
fee as would have been payable had the queslion been rightly decided, 

(a) if [he pany required to pay is [he appellant or petitioner, thc 
provisions of sub-sections (2) and (3) of section 10 shall, 
so far as may be. apply; 

(b) if the parly rcquircd 10 pay is the respondent or the opposite 
party, [he provisions or sub-section (2) of section 10 shall, 
so far as may be, apply, and, i f  such party fails to pay the 
Fee required before [he date fixed by lhe Courl, the Court 
shall recover thc amount of sucll fee from him as a public 
demand. 

fip1unariorr.-For the purposes of this seclion a quesrion relating to 
the classification of any suit Ior thc purpose of  section 7 shall not be 
deemed to be a qucslion relating to vnIuation. 

17. (1) The High Court shill t, when dealing wilh an applicalion for Rcco~cry of 
dcficil coud- leave to appeal to Ihe Supreme Court, mnkc an order for thc payrncnt I,, i,, 

of m y  d e h c i ~  courr-fee with such inleres~ no1 exceeding six per cetrrrrt~l CLSC~. 

per antlrrnl as thc High Court may direc~, in all cases where the High 
Courl finds thar the subject-matter of the suit or appeal had been 
undervalued either in the Court of Lirsl instance or in rhe Court of Appeal 
or in boih, irrespective of whelher thc ccrlificatc of fitness Tor appeal 
to thc Supreme Court is or is not granted. 

(2) The fee logelher with inlcrest [hereon found lo be payable under 
sub-section (1) shall be paid by thc pany ordered to do so  and if such 
party fails to pay the amounr requircd before the date fixed by the High 
Court, i~ shali be recoverable from him as a public demand. 

IS. If an appeal or plain[, which has been rejected by the lnwer Court Rclund or 
icc paid on 

' s 01 1408. on any of the grounds mentioned in the Code of Civil Procedure, is ,,,,,,~ 
ordered to be received, or  if a suit is remanded in  appeal, on any of [he durn of 

grounds mentioned in Order XLT, rule 23 of the same Code for a second appeal. 

decision by the lower Court. [he Appellale Court shall grant ro the 
appellant a cerlificatc, aul horizing liim to receive back horn the Collector 
the full amount of fee paid on \he memorandun1 of appeal: 
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misrakc. 

Wri~tcn 
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~Fcornplain- 
MIS. 

Provided rhar if, in thc case of a remand in appcal. thc order of 
remand shall not cover [he whole of the subjecl-matlcr of  he suit. [be 
cerlificare so granled shall no1 authorize the appcllnnl to receive back 
morc rhan so much fee as would have bccn originally payable on the 
part or parts of such subject-n~u~ter in rcspecl whereof the suit has becn 
remanded. 

19. Where an application for a review of judgment is presented on 
or afler rhe nincricth day from [he dale of the decree, the Court, unless 
the delay was caused by the applicant's laches, may, in irs discretion, 
grant him a cerlificaiz autl~orizing him to receivc back from the Collector 
so much of rl~e fee paid on the applicarion as exceeds the fee which \vould 
have been paynblc had il been presented before such day. 

20. ( 1 ) Where an appticalion for a review or judgment is ndmirred, 
and whcm. on thc rchcaring, the Coun reverses or rnodifics irs former 
decision on [he ground of mistake in law or bcl, thc applicant shall 
bc cnlilled to a certificate from the Court nulharizing him to receive 
back from the Collector so much of the reee paid on the applicn~ion as 
exceeds the Fec payablc on any olher application to such Courl under 
Schedule ll to this Act, No. 1, clause (b) or clause (d). 

(2) Nothing in sub-scclion (1)  of this section shall cntitlc rhc appIicnnt 
lo such cenificate ~ h c r c  the reversal or modificalion is due, whoIly or 
in part, to fresh cvidence which rnigh~l~ave been produced at h e  original 
hearing. 

21. (1) In any suit in which ~ w o  or more separate and distinct causes 
of action are joincd and scparale and dislinct reliefs are soughr in respect 
OF each, rhc plaint or memorandum of appeal shall be chwgeable with 
rhc aggregate amounl of rhe fees with which the pltlinrs or memoranda 
of appeal would be chargeable undcr this Ac1 in separate suits inslitured 
in respect of each such cause of ac~ion: 

Provided [hat nolhing in this sub-section shall be deemed to aFfccl 
any power conferred by or undcr rhc Cod2 of Civil Procedure, 1908, to 5 ~r IWS, 
order separate trials. 

(7) Where more reliefs than onc bascd on Ihe same cause of action 
are sought eithcr joinlly or in [he alternative, rhc Ice shall be paid 
according to h e  vnlt~e of the relief in respect of which llie large51 fee 
is payable. 

22. When the first or only examination of a person who complains 
of the offence of wrongful confine men^, or of wrongful restrain I, or of 
any offence other than an offence Tor which police officers may arrest 
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wi~hout a warranl. and who has not alrcndy presen!cd a pelition on which 
:: a Tce has becn levied under [his Act. is reduccd to wriring under !lie 

5 or 1 ~ 9 ~ .  provisions of the Code of Criminal Proccdurc, [he cornplninanr shall pay 
a fee of  one rupec unless the Court thinks f i t  lo remit such payment. 

23. Nothing conrained in h i s  Acr shall rendcrthe following documen& Eucnlplion 
of ccrlain 

chargeable wilh any fee:- dncunltn~s.  

(i) Pnwcr-of-attorney Or olher written authori~y lo inst ilute or 
defend a suit when exccurcd by a member of any of thc 
Armcd Forces of the Unian no! in civil employrncnl. 

(ii) Written sratemenrs called ror by [lie Court alter the first 
hearing of a suit. 

(iii) Probate of a will, letrers of administration, where the amount 
or value of rhc properly in respec[ of which lhc pcobare or 
letters or cerlificate shall be gran!ed does nol excccd two 
rhousand rupees. 

(iv) Applicalion or peti tion Lo 3 collector or other officer making 
a serrlcmenr of land-revcnue, or to the Board of Revcnuc, 
rclaring to nlarters connected with ~hc-assessment of land 
or the ascertaininent of rights [hereto or inleresls rhercin, if 
presented previous to the f inal  confirniarion of such 
sclrlement. 

(v) Applicn~ion relaring to a supply for irrigalion of walcr 
belonging lo Govemmenr. 

(vi) Application For leave LO extend cullivalion, or to rclinquish 
land, when presented lo an officer of land-revenue by a 
person holding, under direct engugemcnl with Govcmment, 
land of which tlie revenuc i s  setrled, but nor permanently. 

(vii) Application for service of  nolice of relinquishment of land 
or of enhancement of rcnl. 

(viii) Wrilrcn aurhority to an agcn! lo distrain. 

(ix) First application (other than n pctilion conlaining a criminal 
charge or information) for the summons of a wilncss or 
orl~er persons to ailend either to givc cvidence or lo produce 
a documenl, or in respect of h e  production or filing of an 
exhibir not being an  affidavit made for ~ h c  immediate purpose 
of being produced in  Court. 

(x) Bail bonds in criminal caccs, recognizances to prosecute ar 
give evidence, and recognizances for pcrsonal appearancc 
or otherwise. 
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(xi) Pelilion, applicalion, charge or information respecting any 
offence,when prcsenled, made or laid to or before a Police 
Officer, or lo or before the Heads of Village or [he village 
police. 

(xii) Petition by a prisoner, or other person in d u m s  or under 
restraint or any Coun or its officers. . 

(xiii) Complaint of a public servint (as defined in rhc Indian Pcnal 45 or 18H. 

Code), a municipal officer, or an officer or employees of 
Government Railway. 

(xiv) Application for permission to cur timber in Government 
foresls or orhenvise relating to such f o r e ~ ~ s .  

(xv) Applicarion for [he paymenl of money due by Governrnenl 
ro the applicant. 

(xvi) Pe~ition of appeal against any municipal tax. 

(xvii) Applicalions for cornpensalion under any law for the time 
being in force relating to [he acquisition OF property for 
public purposes. 

(xviii) Pelitions of oppcal by crnpl~~ccs~of ~ h c  Government or 
Courl of Wirds against orders of dismissal, reduclion or 
suspension; copics of such orders filcd wirh such oppcals, 
and applicarioos for obraining such copies. 

CHAPTER n' 
Probates, letters of administration and certificates 

of administration. 

Rclief wherc 24. Whcrc any person on applying for the probare of a will or lcllcrs 
too high a 
ctlun-rcchas of adrninistrarion has eslimnlcd the propeny or the deceased lo be of 
becn~aid. grealer value than the same has afienvards proved to be, and has 

consquently paid loo high a court-fee thereon, if, within six months ofler 
the true value of the property has been ascertained, such person produces 
the probate or  letters to the Board of Revenue for the local area in which 
he probate or lclters has or have been grinted, 

and delivers lo suh Au~hority a panicular inventory and vaIuauon 
of the property of the deceased, verified by affidavit or afirmalion, 

and if such Aulhority is satisfied [hat a grealer fee was paid on [he 
probate or letters than the law required, the said Authority may- 

(a) cancel the stamp on the probale or  lelters, if such stamp has 
not been already cancelled; 
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(Chapter IV.-Probate.7, Ie~rers ofadrrritristmtio~i altd aer~~jicares 
oJndt);ilt isrm1ioii.4ecriot1s 25-2 7.) 

(b) subslitutc another stamp for denoting the court-ree which 
should have been paid thereon; and 

(c) make an allowance for [he difference betwccn [hem as in 
h e  case of spoiled stamps, or repay [he same in money, at 
his discretion. 

25. (1) Whenever i t  is proved lo the satisfac~ion of  such Authority 
that an executor or adrninistra~or has pqid debu due from [he deceased 
10 such an amounr as. being deduc(ed our of the amount or vnluc of the 
estate, reduces the same to a sum which, if il had been the whole gross 
amount or value of the cslale, would have occasioned a less court-fee 
lo be paid an the probale or lellers of administration granted in respect 
or sucl~ estate than Iias been actually paid [hereon under this Act, such 
Au thorily may relurn the differcnce, provided Ihe same be claimcd 
within three years afrer ~ h c  date of such probate or Ietlers. 

(2) But when. by reason of any legal proceeding, the debts due from 
the deceased have not been recovered and made available, and i n  
consequence hereof the cxccutor or adminisrnror is prevcnlcd From 
claiming the relurn of such dirferrncc within the said term of rhree yews, 
the said Authori~y may allow such furlher time for making the claim a 
may appear to be reasonable under the circurnslances. 

26. (1) Whenever a grant of probate or lellers administrition has 
been or is madc in respect of the whole of [he properly belonging to an 
csratc, and [he full fee chargeable under lhis Acr has been or is paid 
thereon, no Fee shall be chargeable under the same Ac1 when a like grant 
is madc in respect of [he whole or  any pad of the same properly belonging 
to h e  same estate. 

(2) Whcncvcr such a g n n l  has been or is made in respect of any 
property fonning part of an eslare, the amount of fees then actually paid 
under h i s  Act shall bc dcducred when a like grant is made in respect 
of propeny belonging to the same eslirle, identical with or including the 
propeny to which the former grmi relates. 

27. The probale of thc will, or the letters of administmion OF the 
effects, of any person deceascd heretofore or hereafler granled shalI bc 
deemed valid and available by his executors or adrninistntors fur 
recovering, wansferring or assigning any movable or immovable pmpeny 
whereof or whcrcto the deceased WLS possessed or enlirled, eilher wholly 
or partially as a trus~ee, no~withslanding ~ h c  amount or value of such 
propeny is not included in [he amount or value of the estate in respect 
of which u coun-fee was paid on such probate or lelters of adminisvalion. 

Rclici whcrc 
dcbts due 
Tmm a 
decc~scd 
pcson have 
bccn paid 
oul of his 
cslalc. 

Rclicf in 
casc of 
scvcnl 
gnnE. 

Pmbatcs 
dmlared 
valid as to 
Prnpc'-'Y 
lhough nor 
covcrcd by 
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31. ( 1 )  Whcre an applicarion for probale or Iellers or administration 
a is made to any Court other rhan the His11 Court, the Court sbnll cause 

notid: of the applicadoo to be given to Lhc Collecror. 

(2) Where such an application as aforesaid is made to tlie High 
Coufl, the High Court shall cause notice nT thc application to bc given 
lo [he Board of Revenue for llie local area in which [he High Court is 
situared. 

(3) Tile Colleclor wi thin the lacal l i m i ~  of whosc Rcvenue-jurisdiclion 
the properry or  lhe deceased or any par[ thcreof is, rnay al any rime 
inspect or  cause to be inspcctcd, and lake or cause to bc taken copies 
or, the record of any case in which applicnrion for probale or letters of 
adrninistr~tion hns bee11 made; and if, on such inspeclion or olhcnvise, 
he is or opinion that [lie petitioncr has under-estimaled ~ h c  value of the 
propcrty or tlie deceased, ~ h c  Collec~or may, if he thinks fir, require rile 
attendance of the pctilioner (either in person or by ogen~) and lake 
evidence and inquire into the matter in such manner as he may think 
f i t ,  and, i T  he is still of opinion [hat [he value of the property has been 
under-estimated, may rcrluire rhe petitioner to amend the vaIuation. 

(4) If the pelitioner docs not amend the valualion to ~ h c  sarisfaction 
of h e  Collcctor. Ihe Collector may movc rhc Coun before which the 
applicarion lor probale or lelters of adminislmtion i v a  made, LO hold an 
inquiry into the Lruc vaIue of [he propefly: 

Provided that no such motion shaIl bc made after Lhe expiralion of 
six months from the date OF the exhibition of [he invenlory rcquired by 

39 or 1925. section 3 17 of Ihe Indian Succession Act, 1925. 

(5) The Court, whcn so moved as aforesaid, shall hold, or cause to 
be held, an inquiry accordingly, and shaIl record a finding L$ to the m e  
value, n c x  as may be, at which the propcrty of [he deceased shouId 
have been eslimared. The Collcctor shall be deemed to be a parly to the 
inquiry. 

(6) For [hc purposes of any such inquiry, [he Court or person 
authorized by the Court Lo hold the inquiry may examinc h e  petilioner 
Tor probalc or lellers of adminislralion on oath (wllether in person or by 
commission). and may lakc such furrher evidence as may bc produced 
to prave the [rue value of the propcrty. The person aulhorized rrs aroresaid 
to hold thc inquiry shall return to the Court thc cvidznce rnken by him and 
rcpon [he result of the inquiry, ilnd such repon nnd the evidence so raken 
shdl bc cvidznce in the proceeding, and thc Coufi m q  record a finding 
in accordince w i ~ h  the rcport, unless i r  is salisfied tlial i t  is  erroneous. 

(7) The finding of !he Cour~ recorded under sub-section (5) shall be 
final, but shall not bar the entenainment and disposal by [he Board of  
Revenue of any application undcr scc~ion 28. 
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(8) The Slate Govemrncnl may make rules For the guidance of 
Collectors in the exercise of [he powers conferred by sub-seclion (3). 
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( C l ~ n p ~ c r  IV.-Probates, lcrrcrr of rrd~nirriwrnrio~r rrrrd cerlficnres 
o~urit~~irrisirn~i~~~.--Sccriot~.r 32-34.-Clmprer V.-Process$ces.- 

Sectio~l 35.) I 

I - 
1 -. 

32. (1) N o  order cntil ting the petitioner ro the grant of probate or ! -  . 

leuers of administration shall bc made upon an application Ibr such gram 
un~il  the petitioner has filed in thc Court a valuation of thc propcrty in 
the form sel for111 in  Scbedule 111, and the Courl is salislied thar thc FCC 
mcndonud in No. 10 of Schedule I has been paid on such valuation. 

(2) The gram or probate or letters of adminisrririnn shall nol be 
dclayed by reason of any modon madc by h e  Collector undcr sub- 
secrion (4) or section 3 1. 

33. ( 1 )  Any excess fee found 10 be payable on an inquiry hcld undcr 
sub-seclion (6) of scction 3 1, and any penalty or forfeimre under section 
30. may, on the cerlificare of Ihe Board of Revcnue, be rccovcrcd from 
the execulor or administrator LS i f  it were an nrrear of land-revenue by 
any Callecror. 

(2) The Board of Revenue may remit the whole or any pan of any 
sucli pennliy or Corfciture as aforesaid, or any pan of any penally under 
section 28 or of any courcrcc under section 28 in excess of the full 
court-fee which ought to have bccn paid. 

34. Nothing i n  seclion 42 shall apply to probates or lerters of 
administr~rion. 

R u l ~ <  a< 35. (1) Thc High Court shall, ns soon as may bc, make rules as ro 
CIlSk3 of 
prucL(scs. the following maucrs:- 

(i) the fees chargeable for scrving and executing processes 
issued by such Cour~ in its nppcllanl jurisdiction, and by the 
olher Civil and Revenue Courls established wilhin the local 
limits of such jurisdiction; 

( i i )  ~ h c  fees chargeable Tor scrving and executing processes 
issucd by the Cri~rlinal Courls cslitblished within such lirnils 
in che cast: of offences other lhan oifenccs for which police 
officers may m c s l  wilhou~ a warranl; and 

(iii) I he re~l~unention of L h t  pcons and all oher persons employed 
by leave of a Coun in the semicc or execution of processes. 

(2) The High Cnun may from Lime lo timc alter and add to the rules 
so made. 

(3) All such rulcs, alterations and additions shall arrcr being can firmed Confirilia- 
tion and by the State Govemmcnt.be published in the Oficinl Gnzelte, and shall publication 

thereupon have the Iorce of law. ofrufes. 



(Chapfer V. -Proces.~-fees.-Secrions 36-38.-Cllapter V1.-0 f rhe 
mode of lc ryitirlg fees.-Sec~iulrs 39-41.) 

3 6  A table in 111e English and Vcmaculiu languages, showing Lhe ~ a b l c s  or 
; fees chargeablc for such senrice and execu~ion, shall bc exposed to view p'Ocess 

in a conspicuous part o i  each Courl. 

37. Subject to rules lo be made by lhc High Court and approved by 
ihc Slate Governmcnl, every District J d g e  and cvery Magistrate of a 
District shall fix, and may from time to time aller,  he number of pwns 
neccssarj to he employed for thc service and execution o l  processes 
issued out of his Coun and cac11 of thc Coum subordinate thereto. 

Erplur~aariot~.-For the purposes of [his section, cvery Cour~ of Small 
9 or 1 U87. Causes cstablished under [hc Provincial Small Cause Courts Acl, 1887, 

shall bc deemed to be subordinate to h e  Court of the District Judge. 

Number oC 
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38. Subjec~ lo rules 10 be framcd by  he Board of Revenue and Numkrof 
pons In approved by the Stale Government, cvery oFfjcer performing the runcrions Rcvcnuc 

of a Collector of a distrjc~ shall fix, and may from rime to rime alter, Coum. 

l he  number of peons necessary to be employed for thc service and 
exccu~ion of processes issued out of his Court or lhe Courts subordinate 
ro him. 

CHAPTER VI 

Of thc mode of lcvying fecs. 

39. All fces referred 10 in section 3 and chargeable under !his Act Collccrion o[ 

shall be collecled by slarnps. ircs by 
stamps, 

40. The stamps used lo denote any k e s  chargeable undcr [his Act S m p s  ta & 

shall be irnpresscd or adhesive, or p a d y  impressed and piutly adhesive, 2:~::~ 
as h e  Srate Government may, by noli f ical ion in the Oficial G a r ~ ~ f e  
from lime to lime, direc!. 

41. (1) The Slate Government may, from rime 10 lime, make rules RUI- Tor 

for regulating- SUPP~Y, 
number, 

(a) the supply of s!amps to he used under this Act; rcncwal and 
kccpjnp 

@) Lhc number of sranlps to he used for denoting any fee ~ccounls or 
chargeable under this Acl; swmps. 

(c) the renewal of dnmaged or spoiled stamps; and 
(d) the keeping or accounu of all stamps used under this Act: 

Provided rhat, in [he CLW OF stamps used in h e  High Court, such 
mles shall be madc with the concurrence of the Chief Justice of Lhat 
Courr. 

(2) All such rules shall be published in the Oficial Gazerrt. and 
sball thereupon have the force of law. 
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42. (1) No document which ought to bear a slamp under this Act 
shall be of any validity, unless and undl il is propcrly slamped. 

(2) But, if any suctl document is lhrough misrakc or inadvencnce 
received. filed or used in any Coun or office withoul bcing properly 
stamped, the presiding Judge or rhc head of rhc office, as Ihc cure may 
be. or, in the case of the High Court. any Judge of such Coun, may, if 
he thinks fit, order that such document bc stamped as hc may direct; and 
on such document bcirig slamped accordingly, [he samc and evcry 
proceeding rcliltive lhercto shall bc as valid 3s if it had been properIy 
sramped in the first inslancc. 

43. Where any such documenl is amended in order merely LO correct 
a misrake and lo make it  conform to the original inlenlion of ~ h z  paflies, 
it shall no1 be necessary to impose a fresh slump. 

44. (1) No document requiring a stamp under [his Acl shall be filed 
or ncred upon in any proceeding in any Court or office until Ihc stamp 
has  been cancelled. 

(2) Such officer as [he Court or lhc head of [he office may from limc 
ro rime appoint shall, on receiving any such documenr, iorlhwilh e f fec~  
such cancellation by punching out the figure-bead so as 10 leave the 
amount designntcd on lhc slamp unrouched, and the parl remnved by 
punching shall be burnt or othenvise dcslroyed. 

CHAPTER VII 

Miscellaneous. 

45. (1) The Stare Government may, from time lo timc, make rules 
for regulating lhc sale of, and the parliculars lo be entered at the timc 
of sale on, stamps lo be used under this Act, the persons by whom alone 
such sale is to be conducted. .and the durics and remuneration of such 
persons. 

(2) All such rules shall be published in the Oficicrl Gazerre and shall 
thereupon have the force of law. 

(3) Any person appointed to sell stamps who disobeys any rule madc 
under this section, and any person no1 so appointed who sells or offers 
for sale any stamps. shall be punished with imprisonment for a term 
which may exrend lo six monlhs, or wirh line which may extend to five 
hundred mpecs, or with both. 

46. Where any period is fixed or granted by \he Court For the doing 
of  any act prescribed or allowed by this ACI, the Court may, in its 
discrehn,  from lime lo time. enlarge such period, even Ihough rhc period 
originally fixed or granted may have cxpired. 
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47. ( 1 )  The Srme Governmen! may, from lime to lime, subjec~  lo Powerto ' such condirions orresrriclions as i~ may think f i t  ro impose, by nodfiration :i~::~ 
in the Oficial Gazclle. suspend the pyrnent of or reducc or remit, in wmil Ices. 

thc whole of West Bengal or in any pan therof, all or any of the fees 
mentioned in Schedutcs I and IT  LO this ACI and may in like manner canccl 
or vary such order. 

(2)  The State Government may, from lime to time by rules, prescribe 
thc manner in which any fcc ihe payment of which is suspended under 
sub-seclioo ( 1 )  may be rcalised and for lhis purpose direct that such fee 
may be recovered a public demand. 

48. Nothing in Chnprers 11 and VI of this Acl applies to ~ h c  Savingor 

Commission payablc to the Accounran~-Gener-I of [he High Courl or 
10 the Fees which any officer of the High Court is  allowed to receive orficcrsor 

High Coun. in addi~ion to a fixed salary. 

49. Unlil rules are framed undcr sections 9, 35, 41, 45 and sub- Conrinuancc 

section (2) o i  sec~ ion  47 and unlil nolificalioni ure issued under sub- :i:ztjg 
section (1) of section 47, the rules and notifications in-force on thc date rules. 

of commencemenr of lhc Act in respect o f  marlers referred to in hose 
seclions shall, in so far as they are not inconsistent with lhis Act, 
continue. 

7 or I 870. SO. ( I )  The Court-fees Acl, 1870, in its applicalion to 111e State R C ~ I I  and 
of Wesr Bengal and in rclalion to [he fees and stamps other lhan wv'n~S- 

fees and stamps relating to documents presented or to be presented 
before an officer serving under Ihc Cenlral Governmen1 is hcreby 
repealed. 

(2) All sujls and proceedings instiluted before the commencement 
Wcsl Ben. ot-' rhe W e s ~  Bengal Cvurl-fees Ordinance, 1969, and all proceedings by 
Ordm 1969. wll OF way of appeal, revision or othenvise arising iherefrom whcrher insti~uted 

before or afler such comrnencemcnr shall, notwilhs!anding the repeal of 
the Court-fees Act. 1870, be governed by ~ h c  provisions of the said Act 
and the rules made thereunder. 

(3) The West Bengal Courl-fees Ordinance. 1969. is hereby 
repealed. 

(4) Anything done or any aclinn laken under rhc West Bcngal 
C a w - f e e s  Ordinance, 1969, shall be deemed Lo have been v~lidly done 
or taken under this Act sls if this Acr had commenced on the 10th day 
of January, 1970. 
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Number. 

1. Plaint wrillcn srarc- 
mcnrpIndingase1-off 
or counrcr claim or 
mcrnorandum of 
a p w l  (nor orhcnvisc 
providcd Tor in [his 
A C I ~  0: 01 CTOSS- 

objcc~ion prucntcd ro 
~ h c  High Coun or any 
Civ i l  or Rcvenuc 
COW CXIX~I 1hc C D U ~  
mcntioncdinscclion3. 

SCHEDULE I. 

Ad vatorem Fees 

- 
When ~ h c  amounr or valuc or 
thc subjecl-mar~cr in dispute 
docs no1 cxcced sevcnly-fivc 
rupccs, for cvcry fivc rupccs or 
pan ~hcrcof of such amounl or 
valuc, and 

whcn such m o u n t  or valuc 
cxcccds scvcnly-fivc rupees, 
roc cvery fivc rupccs or pan 
rhcrcof in  exccss 01 scvcnly- 
five nrpccs, up lo onc hundrcd 
nrpccs, and 

when such amounr or valuc 
cxcceds onc liundrcd mpccs. 
for cvcry rcn rupccs or prl 
thereof, in cxccss of onc 
hundred rupccs, up to one 
hundrcd md fifty rupccs. 

and 

whcn such amount or value 
cxceeds onc hundred and f i f ~ y  
rupcrs, Tor cvcry lcn rupees or 
p~n!herco~.uprooncthou.~nd 
w p m .  and 

whcn such an~ounl or valuc 
cxmcrL~ onc thousand rupees. 
for evcry onc hundmd r u p s  
o r p u  rhcrcof, incnc~scoronc 
rhousand rvpccs, up 10 wvzn 
thouand five hundrcd rupccs. 

and 
rvhcn such amounl or valuc 
cncccds scrcn Ihousand five 
hundrcd rupcw, forcvcry two 
hundrcdmd Lity rupccsorpm 
rhcrcol, in cnccss OF scvcn 
lhousand l ive hundrcd mptr. 
up ro Icn rhouwnd rupccs, 

and 

whcn such arnounl or value 
cxcccds ren thousand rupccs, 
for cvcry fivc hundrcd rupees 
or pan lhcrcor. i n  cxccss orlcn 
thous~nd rupces, up to lwenly 
thousand [ups. 

and 

Proper Fee. 

Fody ppaisc. 

Fifty pzisc. 

One rupcc and sixty-livc 
paise. 

One rupcc and fiftccn 
pisc. 

Seven rupccs and fifty 
paise. 

Twcnry-iwo rupecs and 
li lty pa i r .  



T f ~ e  West Bengal Corrt?$ees Act, 1970. 

(Sclledrle I . )  

Number. Proper Fee. 

whcn such nmounl or valuc Thirly rupcm. 
cxcccds twcnly thousand 
mpccs. Tor cvcry onc lhousand 
rupees o r p r l  rhcrcol, in cxccss 
OF tsvcnty thousand rup%<, up 
lo finy thousand rupccs, and 

whcn such amounl or villue Thirty-sevcn rupees and 
excccds lirty rhousand rupcc~, liny pilisc, 
lor cvcry five thousand rupees 
or pan thcrcor. in cxccss u l  
Ii rry thousand rupccs: 

Provided that the maximum 
fee lcviablc on a plaint or 
memonndum or a p p l  shall 
lx ten thousand rupc~s. 

2. (a) Pcritionundcrscc- 
tion 26 or thc 
P r o v i n c i a l  
lnsolvcncy Acl. 
1920 or ~pplicar- 
ion undcr stclion 
95 or 1 1 ~  C O ~ C  or 
Civil Proccdurc, 
1908, 

(b) appeal again51 
ordcron 3 pclition 
or applicalion 
railing undcr 
C ~ ~ U S C  (a). 

3. (a) Pctit inn undcr 
stctions53 and 54 
of thc Provincinl 
lnsolvcncy ACI, 
1920. 

(b) appcal 3 ~ 3 i n ~ 1  

fall ing undcr 
clause [a) wht~hcr 
by thc Off ic in l  
Rtctivcrorby lhc 
unsucccrsful p n y .  

4. Applimion r o r ~ v i c w  
of judgment. i f  
prcsen~edonaidtcr rhc 
ninclicrh h y  frnm h e  
h l c  of lhc d m .  

An amount of Ihe halr lhc 
scale o f  lee prcscrikd in 
arlicle I on Ihc amount or 
com~nsat ion claimed. 

On rhc scalc prcscribcd 
undcr articlc I on [he 
amounl in dispulc. 

An ilrnount or one-hair of 
(he scalc of Ice p m r i b c d  
in  aniclc 1 on rhc mnrkcr 
value urlhc subjccl-marrcr 
subjccl ro a muirnum fcc 
01 rupees five hundred. 

An mount or onc-halr 01 
lhc scale or Icc prcscrikd 
in  aniclc 1 on [hc marker 
valuc of ihcsubjccl-marrcr 
subjwt ro D maximum Ice 
o l  r u m -  five hundrcd. 

The k c  leviable an thc 
p t i n r  or memonndum or 
appcal. 



Number. 

The Wesr Berrgal Co~rrf$ecs ACI, 1970. 

(S~~I1etlrrle I . )  

Proper Fee. 

[Wwl Bcn. Act 

5. Application forrcvicw 

of judgrncnl, il 
prcscnred bcrorc the 
nincric~h d q  Iron1 thc 

darc of thc dccrcc. 

6. Copy or rnnslalioli of 
ajudgrncn~orordcrnol 

being, or Ihc 
force or, a decree. 

7. Copy or a d c c w  or 
order having the rorcc 
nT a d c c n ~ .  

Onc-IialTofrhc lcc IcviabIc 
on thc plainr or rncmo- 

nndum or ilpgeill. 

Whcn such judgmcnr or ordcr 

is passed by any Civil Coun. 
oihcr Illan ~ h c  High Coun, or 

by rhc presiding oificcr of ilny 

RevcnucCounor Olficc,or by 
any otherJudicialorExccu~ivc 

Aulhorily- 

(a) IT thc arnounl or valuc of Fony paise. 
thc subjccl-~nai~cr is f i i ~ y  

or lcss than fifty NFG, 

(b) If such nrnoilnl or valur: Scvcnry-livc pnisc. 
cxcecds tiny rulwcs. 

Whcn sucli judgmcnr or ordcr One rupee and fiRy p~ise .  
is passcd by thc High Coun. 

- whcn such ducrcc or ordcr is 

madc by any CiviI Coun olhcr 
lhan h c  High Coun, or by any 

Rcvcnuc Coun- 

t~) Ir  [he amnun1 rlr valuc or Fifty paisc. 
Ihc subjccl-marlcr of the 

suit whercin such dccrce 
or ordcr is madc is f i l ly or 

lcss than Glry rupccs. 

(b) l i  such umounl or valuc Onc rupcc. 

excecds filly rupees, 

Whcn sucli dccrcc or ordcr is Four rupccs. 

n~ndc by rhc High Coun. 

8, Copyolanyd~umen, (a) Whcn thc slamp-duty T h c  arnounl or ~ h c  duly 

]iablc sramp, duly chargcabIc on lhc original chargeable on Ihz original. 

[hc Indian Slamp nO1cxcecd f i T t ~  paise- 

2 or 1899. Act, 1899. whcn l e f l  (b) In any othcr cut. F i f ~ y  pnisc 
by any pnny loasuilor 

proceeding in  place or 
thcoriginal withdrawn. 



The Wesr Bellgal Cortri-jees Acr, 1970. 

(Sclledrrle I . )  

Number. Proper Fee. 
5: 

9. Copy or any rcvcnuc For cvc-cry rhrcc hundrcd and FiCly paisc. 
ur judicial pmcccding s ix~y wordsor lncrion or~hrcr: 
or ordcr no1 olhcnvisc hundrcd and sixly words. 
providcd lorby this Acr 
or copy orany 3cuounr, 
s~a~cr i~c~ i i , rcpr lo r  Ihe 
likc, lnkcn nu[ or any 
Civil or Crililinal or 
Rcvcnuc Cr~urr or 
Oflice, or r r o r ~ ~  tlic 
oIhcc or any Cliicr 
officcr chargcd will1 
thl: cxcculivc adminis- 
rn i ion o l a  Division. 

10. Probalc or a wilI or 
lcrrcnoladminislnlion 
wilh or withoul will 
mncxcd. 

When thc nmounl or valuc or Two pcr ccnlum. 
thcpropcrly inrcspcclorwhich 
thcgnntorprobalcor lelrcnof 
adniinisirarian i s  madc. 
cxcccds two th~usand rupx.5. 
on such amnunl ur valuc up [o 
tcn rhousand rupees. 

and 

when such amount or valuc Three pcr ccnrum. 
cxcccds ~ c n  thousand rupcs. on 
rhc ponion of  such amounr or 
valuc which is in  cxccss of ~ c n  
rhousand rupccs, up ro firly 
rhousand m p s ,  

and 

when such arnounl or valuc Four pervcnlum. 
cxcccds fifty lhouwnd rupces, 
on lhc pr t ion  of such amount 
or value which is in cxccss or 
l iky  ~hr>ua;md rupts. up ro a 
lakh or rupees, 

and 
when sucli arnounl or vnluc Five Wr ccnlum. 
cxcccds a lakh or rupccs on rhc 
pr~ ionu~suuhmoun~orva luc  
which is in  cxccss oTa 1 ~ M i  of 
rupccs, up to two Iakhs and 
f i f ~ y  thousand rups ,  

and 

whcn such amount or value F ~ Y C  and P hallperccnrurn. 
cxcccds ~ w o  laklls and filry 
thousand rupecson Ihc portion 
o f  such mount which is in  
cxcew or two ~nkh!: and firly 
rllousand rupct<, up to lhrcc 
Iakhs oirupcs. 



Number 

[West Ben. Act 

(Sclied~il e I . )  

Proper Fee. 

wlwn such amollnr or value Six F r  ccnlurn. 
cxcccds thrcc lnkhs or  ruFa. 
on ~ h c  ponion 01 such anlounr 
wl~ichisincxccssol~hrcclnkhs 
of rupccs, up lo four lalhs DI 
mp2c<. 

and 

whcn ruch amounl or valuc Six and a halipercenrum. 
cxcccds four IAhs or rupcs, 
on thc p r l i o n  nrsuch amount 
which i~ i ncxccssa l l ou r I~s  
or rupees, up lo five lakhs or 

N p c C S ,  

and 

when such amounl or valuc Scvcn pcr ccnlurn. 
cxcccds five Iakhs of mpecs. 
on thc ponion of such moun l  
which i s  incrcess of five Iakhs 
of mpccs: 

Provided rha~  when, ;lfltr 
~ h c  grml  or ccrtifica~c undcr 
thc Indian Succcssio~i Acl, 
1925, i n r e s w ~ n r l n y  prnpcny 
included in an csta~c, agnnl  or 
probalc or lerrcrs or 
adrninis~ration i s  ~nadc in 
rcspccr of h c  sarnc csmre. rhc 
fee paynblc i n  respccl or the 
larlcr gnnr shall bcrcduccd by 
rhc amount o i  the ice paid in 
rcspxt oithc fonncr grant. 

I 1. Ccflificart: under rhc Whcn lhc amounl or valuc o f  Twopcrccnrumonrhcfis~ 

lndirnSufcessicln A,-[, mydcbr or sccuri~y spccificd ten thousand r u ~ c s .  

1925. in thc ccnificatc undcr scclion rhrccperccnlumonrhencxl 
374 or thc Act excccds one rony Ihousand ~ p c s .  
Ihousand rupees. rour pcrcenlumon Ihencx~ 

finy thousand rupees. and 
five ccnrurn on Ihc nex~ 
one lakh and fifty thousand 

and rupes, 

whcn the nggrcgale amounl or fiyc ilnd a ha[r P=rcenturn 

valuc oiany dcblsor sccurilics On lht ""' lhouand 
specified in the czrlificnlc 2nd "pceS' six ccniurn On 

~hcncxl onc lakholrupccs, 
or any J e b l ~  or stc~rilics 10 six and a haSr pcr ccntum 
umhicli ~ h c  ccnificalc 1ia bccn on lhc ,,rx, lakh or 
tx lcnd~d under section 376 or and scvcn 
thc ACI, cxcccds onc 111ousand ccnlurn on the remainder 
rupees. of such urnounl ~r value. 



Number. 

The Wexf Betigal Corrfl-fees Acr, 1970. 

(Schediile I . )  

Proper Fee. 

In rcspxt or such pr l ion  
ollhc af grcgalc amounr or 
value as C O ~ ~ ~ S L F  01 thc 
amounr a r v ~ l u c  ordcblsor 
w u r i ~ i c s  so spccificd, thc 
Tcc hcrc ink lnrc  providcd 
in that bchalrin ~ l~ i~a r l i c l c ,  
nnd 

lhrrc pcr cenium on such 
portion of thc firs1 lcn 

thousand rupecr, 
[our and 3 hall perccntum 
on such ponion oilhc ncxl 
Cony thousand rupees. 

six pcr ccnlurn on such 
poflion or the ncxr Lifly 
thousand rupm, and 
scvcn and ahallpercen~um 
on such ponion of thc ncat 
onclalrl~md finy thousand 
mpecs, 

eighl and a quarlcr pcr 
ccnlurn on sucl~ ponion or 
the ncxt f i l l y  thousand 

w=-. 
ninc per cenrum on such 
panion ofthc ncxtonclakh 
of rupces, 

nine und hrcc-qunrler pcr 
centum on such ponion of 
Ihcncxt onc Inkhofrupccs, 
and 

lcn and a half per ccnlurn 
on such portion DI the 
rernaindcr or such 
aggrcgalc mounl or value 
as consisls or [hc moun l  
or value or dcbls or 
securilics to which thc 
ccrlilicatc has bccn 
cxtcndcd. 

NNC.--( I) Thc moun l  or 
a deb1 i s  11s am,ount 
inc ludin~ inlcmst on lhc 
day on which thc inclusion 
ofthedebt in llicccnificare 
isspplied Car, soiarasuch 
amounlcan bea<ccnaincd. 



Number. 

T f ~ e  West Bengal Corm fees Act, 1970. 

(Scliedrle I.) 

Proper Fee. 

[West Ren. Act: 

12. Plain1 presented with 
an originaling sum- 

mons undcr Bc Rules 
of h e  High C o u n  at 
CaIcuiLa (Original 
Sidc). 19 14. 

(2) Whether or no1 any 
powcr with rcspcct lo 3 

sccurily spccintd in  P 

ccrtiiicale I ~ o s  bccn 
conh-rcd, undcr rhc Act 
and where such a pawcr 
has been so conicrred 
whclhcr the porvcr is Tor 
ihc receiving of intcres~ or 
dividends on, or for the 
ncgolinrion or tmsfcr of 
h e  sccurily. or for both 
p u p x s .  the value of rhc 
wcurity is its marker-valuc 
on h e  day on which thc 
inclusian olthc rccurily in 
lhc ccrtificarc is applied 
Tor, so farrss~chw31utCan 
bc xccrtilincd. 

The Tec lcviabteon a plaint 
in a suit iorthcmmerelicl, 
subjcct to a minimum ree 
of lhi fly rupees. 



The Wesr Bengal Corrrr-fees Act, 1970. 

(Sclredrde I.) 

Table of rates of ad valorem fees leviabIe on dle instirrrrion of suits. 

When h e  amount 
or value of  [he 
subject-mailer 
cxceeds- 

Rs. 

But does no1 
exceed- 

Rs. 
5 

10 
15 
20 
25 
30 
35 
40 
45 
50 
55 
60 
65 
70 
75 
80 
85 
90 
95 

100 
110 
1 20 
130 
140 
150 
160 
170 
180 
190 
200 
210 
220 
230 
240 
250 
260 
270 

Proper Fces. 

Rs. P 
0.40 
0.75 
1.15 
1.50 
1.90 
2.25 
2.65 
3.00 
3-40 
3-75 
4.15 
4.50 
4.90 
5-25 
5.65 
6.15 
6.65 
7.15 
7.65 
8.15 
9.75 

1 1.40 
13.00 
14.65 
16.25 
18.00 
19.15 
20.25 
21.40 
22.50 
23.65 
24.75 
25.90 
27.00 
28.15 
29.25 
30.40 



I 
Tlie Wesf Bengol Corrrt- fees Ac f ,  1970. i 

[West Ben. Act ' 

(Schedule I.) 

- ,  

TnbIe of rarer of ad valorem fees leviable on rile insrifrltion of st~irs.--contd. , . 

. . ':: 

When h e  amounl 
or value of'the 
subject-matter 

exceeds- 

Rs. 

Bul does not 
excced- 

Proper Fees. 

Rs. P. 

31.50 
32.65 
33.75 

34.90 
36.00 
37.15 

38.25 
39.40 
40.50 



T l ~ e  Wesr Bengal Coun-fees Act, 1970. 

(Schedule I. 

Table of rates of ad valorernfces leviable on 111e institlrliotl of sui;s.-ontd, 

Whcn the amaunl Bur does not Proper Fees. 
or value of ihc excced- 
subject-matter 

excecds- 

Rs. Rs. Rs. P. 

65.25 

66.40 

67.50 

68.65 

69.75 
70.90 

72.00 

73.15 

74.25 

75 -40 

76.50 

77.65 

78.75 

79.90 

81.00 

82.15 

83.25 

84.40 

85.50 

86.65 

87.75 

85.90 

90.00 
91.15 

92.25 
93.40 

94.50 

95 -65 

96.75 



The West BertgaI Curir~-fccr Act, 1970. 

[Wst Ben. Act 

Tuble ofrates of ad valorem fees IeviabIe on the insritrtriorl of sriils.-corltd. 

When Ihe amount But does not Proper Fees. 
or value of [he exceed- 
subjecl-mauer 
excecds- 

Rs. 

870 
880 

890 

900 

9 10 

920 
930 
940 
950 
960 

970 
980 
990 

1,000 

1,100 

1,200 

1.300 

1,400 
1.500 

1,600 

1.7W 

1.800 

I ,900 

2,000 

2,100 

2,200 

2,300 

2.400 
2,500 

2,600 

Rs. P. 

97 -90 
99.00 

100.15 

101.25 

102.40 

103.50 
104.65 
105.75 

106.90 

1 08.00 

109.15 

110.25 
111.40 

112.50 

120.00 

127.50 

135.00 
142.50 

150.00 

157.50 

165.00 

172.50 
180.00 
187.50 

195.00 
202.50 

210.00 

217.50 
225.00 

232.50 



The West Bengal Courr-fees Act, 1970. 

(Schedule I . )  

Table of rates of ad valorem fees leviable on the insiirrrriotl of s~i i t~.  
c, 

When the amount Bur daes not Proper Fres. 
or value of the exceed- 
subject-mattcr 

exceeds- 

Rs. 

2,600 

2,700 
2,800 
2,900 

3,000 

3,100 

3,200 
3,300 

3,400 

3,500 

3,600 

3,700 
3,800 
3,900 
4,000 

4,100 

4,200 

4,300 

4.400 

4,500 
4,600 

4,700 

4.800 
4,900 

5,000 

5,100 

5,200 
5,300 

5,400 

5,500 

Rs. 
2,700 

2,800 

2,900 

3,000 

3,100 

3,200 

3,300 
3,400 

3,500 

3.600 

3,700 

3.800 
3,900 

4,000 

4,100 

4,200 

4,300 
4,400 

4,500 

4,600 

4,700 
4,800 

4,900 

5,000 

5,100 

5,200 

5,300 
5,400 

5,500 

5,600 



T11e \Vest Bengal Colrrt$eeees Act, 1970. 

[West Ben. Act 

(Schedule I-) 

Table o/ rates o J ad valorem fees leviable on the ins(itutior1 of suirs.--contd. 

When the amount Bul does not Proper Fee. 
or value of h e  exceed- 
subjeci-malter 

excecds- 

Its. Rs. Rs. P. 
5,600 5,700 4 65.00 

5,700 5,800 472.50 

5,800 5,900 480.00 

5,900 6.000 487.50 

6.000 6.100 495.00 

6,100 6,200 502.50 

6,200 6,300 510.00 

6,300 6.400 517.50 

6,400, 6,500 525.00 

6,500 6,600 532.50 

6,600 6.700 540.00 

6,700 6,800 547.50 
6,800 6,900 555.00 

6,900 7,000 562.50 

7,000 7,100 570.00 
7,100 7,200 577.50 

7,200 7,300 585.00 
7,300 7,400 592.50 
7,400 7,500 600.00 

7,500 7,750 615.00 
7,750 8,000 630.00 

8,000 8,250 MS.00 
8,250 8,500 660.00 

8,500 8,750 675.00 

8,750 9,000 690.00 

9,000 9,250 705.00 

9,250 9.500 720.00 
9,500 9,750 735.00 

9,750 10,000 750.00 

10,000 10,500 772.50 



The West Bcngol Corrt-t-fees Act, 1970. 

Table of rores of ad valoremfees leviable on the insriru~ion of srrits.--contd. 
-: 

When Ihe amounl But docs no1 Proper Fee. 
or value of thc excecd- 
subject-matter 

excccds- 

Rs. 
10,500 

1 1,000 

I 1,500 
12,000 

12,500 

13,OMI 
13,500 

14,000 

14,500 
15,000 

15.500 

16,000 
16,500 
17,000 

17,500 

18,000 

18,500 

19,000 

19,500 

20,000 

21,000 

22,000 

23,000 

24,000 

25,000 

26.000 

27,000 

28,000 

29,000 
30,000 

Rs. 

1 1,000 
1 1,500 

12,000 

12,500 

13,000 

13.500 

14,000 

14,500 

15.000 

1 5,500 
16,000 

16,500 

17,000 

17,500 

18,000 

18,500 

19,000 

19,500 
20,000 

21,000 

22,000 

23,000 

24,000 

25,000 

26,000 

27,000 

28,000 

29,000 

30,000 

31,000 

Rs. P. 
795.00 

8 17.50 
840.00 

862.50 

885.00 

907.50 
930.00 

952.50 

975.00 

997.50 

1,020.00 

1,042.50 

1,065.00 

1,087.50 

1,lIO.OO 

1,132.50 

1,155.00 

1,177.50 

1.200.00 

1,230.00 

1,260.00 

1,290.00 

1,320.00 

1,350.00 
1,380.00 

1.410.00 

I ,440.00 
1,470.00 

1,500.00 

1,530.00 



Tlte We.<) Rengnl Colin-fees Art, 1970. 
I 
! 

[Wesl Ben. Act 

Table of roles of ad vaIoremjecs IeviabIe orc rile irrsrirrrrio~i of srrits.--conrd. 

When the amount 
or value of the 
subject-matter 

exceeds- 

Rs. 
3 1,000 

32,000 
33,000 

34,000 

35,000 
36.000 

37,000 

38,000 
39,000 
40,000 

4 1,000 

42,000 
43,000 

34,000 

45.000 

46,000 

47,000 

48,000 
49.000 

50,000 

55,000 

60,000 

65,000 

70,000 
75,000 

80,000 

85,000 

90,000 
95,000 

1,00,00o 

But does not 

exceed- 

Rs. 

32,000 

33.000 
34,000 

35,000 

36.000 

37,000 

35,000 
39,000 
40,000 

4 1,000 

42,000 

43,000 
44,000 

45,000 

46,000 
47,OM) 

48,000 

49,000 
50,000 

55,000 

60,000 

65.000 
70,000 

75,000 

80,000 
35,000 

90,000 

95,000 
I ,uO,OU~ 

1,05,000 

Proper Fee. 

Rs. P. 

1,560.00 

1,590.00 
1,620.W 

1,650.00 

1,680.00 
1,710.00 

1,740.00 
1,770.00 
1,800.00 

1,830.00 

1,860.00 

1,890.00 
1,920.00 
1,950.00 
1,980.00 

2,0 10.00 

2,040.00 

2.070.00 
2, I 00.00 

2,137.50 

2,175.00 

2,212.50 
2,250.00 
2,287.50 
2,325.00 
2,362.50 

2,400.00 

2,437.50 
2,475.00 

2,5 12.50 



The Wesl Berlgol Corrrl$ees Acr, 1970. 

(Sched~rle I.) 

Table of rates of ad valorem fees I t  viable on tlle i11s1if urioti ofsrrirs.--currcld. 

When the amount But does not Proper Fee. 
or valuc or the cxcecd- 
su bjecl-~naner 

exceeds- 

Rs. Rs. Rs. P. 
I ,05,000 1,10,000 2,550.00 
I .I 0.000 1,15,000 2,587.50 
1.15,OCQ 1,20,000 2,625.00 
1,20,000 1,15,000 ' 2,662.50 
1,25,000 1,30,000 2,700.00 
1,30,000 1,35,000 2,737.50 
1,35,000 1,40,000 2,775.00 
1,40,000 1,45,000 2,812.50 
1,45,000 1,50,000 2,850.00 
1,50,000 1,55,000 2,887.50 
1.55,OOO 1,60,000 2,925.00 
1.60,OOO 1,65,000 2,962.50 
1,65,000 1,70,000 3,000.00 
1,70,000 1,75,000 3,037.50 
1,75,000 1.80,OOO 3,075,OO 
1,80,000 1,85,000 3,I 12.50 
1,85,000 1,90,000 3,150.00 
I ,90,000 1,95,000 3,187.50 
1,95,000 2,00,000 3,225.00 
2,00,000 2,OS ,000 3,262.50 

and [he fees increases at the rate of thirty-seven rupees and Fifty paise 
for every five thousand rupees, or part thereof, up ro a maximum fee of ten 
thousand rupees, for examplc- 

Rs. Rs. P. 
3,00,0OCl 4,012.50 
4,00,000 4,762.50 
5,00,000 5 3  12.50 
6,00,000 6,262.50 
7,00,000 7,012.50 
8,00,000 7,762.50 
9,00,000 8,5 12.50 
10,00,000 9,262.50 

1 1,00,000 10,000.00 



Tlre Wesr Bengal Courf-fees Acr, 1970. 

[West Ben. Act 

(Sclredrrle II . )  

SCHEDULE 11. 
Fixcd fces 

Number. Proper Fee. 

1. Appliciltionor pcliuon ti) When prcscnlcd lo any fiTlccn p i x .  
olficcr o l  Ihe Custom or 
Excisc Dcpilnmcnl or ro 
any Magislratc by any 
pcrrnn having dcalings 
wilh IhcGovcmmcn1,nnd 
whcn~hts~bjml-mnrlcrof 
such application rclacu 
cxclusivcly lo thasc 
dmlings: 

Or whcn prcscnttd lo Fiitcen p i x .  
any officer of land- 
tcvcnuc by any pcrson 
holding lcmporarily- 
sc~tlcd land undcr dirccl 
cngagcrncnl with 
Goucrnmcnt, and whcn 
rhc subject-malrer of thc 
applicarion or pclirion 
rclatcscxclusivcly rosuch 
cngagcment: 

Or when prescntcd 10 fificen paise. 
any municipal Commis- 
sioncrormcmkrolaZiLla 
Parisllud undcr my A c t  
for ihc lime bcing i n  force 
for rhc conscrvancy or 
irnprovcmcnt ormy place, 
i f  thc application or 
pelition rclalcs solely ro 
such conscrvancy or 
irnprovcmcnl: 

Or whcn prcsenred ro  if^^^^ pisc. 
any Civil Courlorhcr lhan 
n principaI Civil Coun or . - 

original jurisdiction. or lo  
any CounofSmall Causcs 
cons~irulcd undcr rhc 
Provincial Small Cause 
roum Acr. 1887, or ro a 
Collcc~or or olhcr officer 
of Itvcnue in relation lo 
any suit or c~\c in which 



The West Betrgal Corrrt-fees Act, 1970. 

(Sclr edrrle II. ) 

Number. 

Or whcn prcsen~cd lo 
any Civil. Criminal or 
Rcvcnuc Coun, or ro any 
BdorcxccutivcoTficer 
Tor the purposc o f  
obhining a copy or hm- 

slarion of any judgmcnr, 
dccrce or order pzscd by 
such Court. Board or 
olIiccr, or o f  any other 
docurncnt on rccord in  
such Coun or o f k t .  

(b) When conmining 3 com- 
plaint or chargc or any 
offcncc other than an 
offencc Tor which p l i ce -  
olficcrs may, undcr the 
CrirninnlPmccdurcCcdc, 
m r  w i~hou lwmt ,and  
presen t d  to any Criminal 
Court; 

Or whcn ptcscnlcd to 
a Civ i l ,  Criminal or 
Rcvenuc Coun. or ro a 

Collecror, or my Revenuc- 
oificcr having jurisdic- 
tion q u d  or sulmrdinalc 
lo a Collecror, or ro any 
Magistmu in hisexeculive 
capncily, and not other- 
wise pnvidcd Tor by this 
Acl; 

Or to dcpsi t  in Coun 
i-cvenue or rcnr; 

Or rordtleminarion by 
n Courr or [he amount 
of cor&nsa~ion lo be 
paid by a landlord ro his 
renmr. 

(c) When presented lo Ihc 
B d  or Revenue or lo 
any ChielOfliccrchargcd 
with the execurive admi- 
n i s d o n  oia Division and 
noto~hcnvisepmvided Ior 
by lhis Act. 

Proper Fee. 

Fifrcen paise. 

I n  Ihc c w  of  a complain\ 
or chargc oT an oricncc 
prcscnrcd lo a Criminal 
Coun onc mFe, and in 
orhcr cxcs  sevcnry-livc 
pnjsc. 

In rhc c a w  of a complaint 
or c h w e  o r  an ofrcncc 
prcscnrcd ro a Ctirniml 
Courl one rupcc, and in 
other cases scvenly-fivc 
paise. 

One rupce and f i f ~ y  paisc. 



Number. 

nre Wesr Berrgol Cortrr-fecs Acr, 1970. 

[Wcst Ben. Act 

(d) For arrcsl or alrlchmcnl 
bclorc judgmcn~ or for 
lcmponry injunclion- 

(i) when prcscnlcd lo D 

Civil  Couri olhcr 
thnn lhc Hiph Coun 
inrclalionroany suit 
or p m e d i n ~ -  
(1) i l  rhc valuc or 

rhc subjccr- 
mlrcr is Ims 
rhan Rs. 50; 

(2) il thc valuc is 
Us. 50 and 
abovc: 

(ii) when prcscnred lo 
rhc High Coun. 

(c)  Undcr sccrion 47 and 
Ordcr XXI, rulcs 58 and 
90 or Ihc Code or Civil 
Prmedure, 1908- 

(i) whcn fi led in 
Rcvcnuc Coun or in 
Munsirs Coun; 

(ii) when filed in thc 
Ciiy Civ i l  Couri, 
Cillculra, n 
SubordinalcJudgc's 
Coun or a Disvict 
Court; 

(iii) whcn filcd in tlic 
High Coun. 

(4 Undcr scclions 34,72,73 
and74ofrheindianTrusr~ 
Ac!. 1882. 

(g) (i) Forpmbarcorlcitcm 
ofadrninisir~lion lo 
have effccl throug- 
hout Indix 

(ii) Application for 
pmbarc or Ictrcm of 
adminisrmtion not 
bl l ing under clause 
( i t  

( I ) il the vduc of 
llic csiatc dwq 
na\cxcccd Rs. 
1 .ow; 

(1) i f  the value 
cncceds Ks. 
1.oOo: 

Proper Fee. 

Onc rupcc. 

Tworupccsand firiy paisc. 

Rrc rupcrs. 

Onc rupc. 

Two rupees and fifty paisc. 

Fivc rupccs. 

Five mpccs. 

Scvcniy-five paire. 

Fivc mpccs: 



The \Vea Bengal C~urr-JEes Acr, 1970. 

Number. Proper Fee. 

Provided that if ZI cavcal is 
cn~ercd a i d  [he application is 
rcdstercd s a suil, onc-hall 
the scalc or Ice prcscribcd in 
Arlicle 1 or Schcdulc I on llic 
markcr value of thc cstntc lcss 
the Icc already paid on rhc 
applicarion shall bc Icvicd. 
(h) Applicalion undcr section 

14 or scclion 20 of rhc 
Arbilmilrion Acl, 1940, for 
P direction Tor filing an 
award or  for an ordcr tor 
filing an agrcemenr and 
npplicnrion Tor enforcing 
Corcign a!vards-- 

(i) when prcscntcd lo a Firrccn ~pees.  
Munsirs Coun: 

(ii) when prcscntcd to 
IhcCi~y  Civil Coun, 
CaIcutt3, 3 Subor- 
dinalc Judgc's 
Court, a Districr 
Coua or B c  High - 

Coun- 
(1)  if [he valuc or Rileen rupccs. 

the subjecr- 
matlcr of [he 
award docs 
nal cxcecd 
Rs. 5 , m :  

(2) i T  such vnluc One hundrcd rupccs. 
cxcccds Rs. 
S.ODO but dms 
no1 cxcecd RF. 
IO.Ooo; 

(3) such value T w o  hundrcd and rirrv 
cxcccds Rs. ,,,Fs, 
1 0 , ~ .  

(i) Pelition lo thc High Coun Twcnly nrpecs. 
for the admission or an 
Advocarc. Allornty or 
Vakil. 

ti) Whcn prcscn~ed lo !he 
High Coun undcr$cclian 
115 o r ~ h c  Code ofcivil 
Proccdurc. 1908. far 
rcv~sion of an ardcr- 

i) whcn the v ~ l u c  of Five rupees. 
rhcsuit to which rhc 
ordcr relalcs does 
not excccds Rs. 
1,000; 

(ii) when Ihc value or Ten rupccs. 
thc suir cxceed Rs. 
1,000. 



T f ~ e  West Be~rgal Cnrrrt-fees AN, 1970. 

[West Ben. Act 

Number. 

'(k) Whcn prcscnrcd to thc 
High Coufl- 
(i) Cordircclions,ordcs 

or writs, nhcr than 
thc writs in  rhc 
naturc or hobca~ 
corprrsandchr writs 
arising our or ca~m 
challcnging ony Inw 
on twa~ion, undcr 
article 226 o f  the 
ConstirutionolIndi~ 
Tor any purpose 
othcr than enfor- 
ccmcnt ofthe runda- 
rncntal righls conre- 
rred by Part I l l  
thcrcot 

(i i) Iorwrib in lhc naIun: 
or tloheus corpw; 

(ii i)  for wrils undcr 
~ n i c l c  226 OT rhc 
ConslitutionoiIndi< 
in  CAWS challcnging 
nny martcr on 
tmnlion; 

(iv) fordiralions. onlcrs 
orwritsundzraniclc 
226 o r  thc 
Conrurulion orIndia 
tor rhc cnfommcnt 
of any oithc runda- 
rncnlal r i g h ~ ~  conk- 
rred by Part 111 
rhemoi; 

( Y )  lor he  cxcrciw or 
irrjurisdicljonunder 

. anicle 227 of ~ h c  
Consrilution of 
India; 

(vi) inanyothcrcasenor 
pmvidcd ror by this 
Act. 

2. Original pctirion nQl Whcv filcd in- 
orhenvir pruvidd for. (i) Munsirs Court. 

(ii) BcCilyCivilCoun. 
Calcur~, a suuar- 
dinatcludge's Coun 
or n Dislricl Courl, 

(ii i)  h c  High Coun. 

Pmper Fee. 

On: hundrcd rupccs. 

T w o  hundrcd and f i l l y  
mpccs. 

Onc hundred mpccs. 

One hundrcd rupccs. 

One h u n d ~ d  rupccs. 

One rupcc. 

Fivc rupees. 

- -  - - 

'Clause (k) WLS insencd by s. Z(1)of~hc Wcsr Bcngd Courl-fces (Amcndmcnl) Acf. 1985 ( Wcsl Ben. Act XXTX or 1985). 
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Number. Proper Fee. 
c, 

3. Applicalion l o  any Whcn lhc Coun gan ls  the Scvenly- f ive paisc in  
C iv i lCoun~ha~r~ords  applicalion and is of opinion addition lo any fce lcvicd 
may be callcd for from rhat rhc mnsrnirrion of such on thc applicalion under 

anolhcr Courl, rccords involvcs !he usc or the clause (a). clause (b), or 
p s ~ .  clausc (d) of Aniclc I of  

his Schcdulc. 

4, Applicalion for lwvc . . .  Fifty pix. 
to sue as a pauper. 

5. Applicarion lor Icavc (a) Whcn prcscnlcd to a O n c ~ p e c .  
lo appcal as a paupcr. Dislricl Court. 

(b) Whcn prcscntcd l o  a Two rupfcs. 
Commissioncror~hcHigh 
Coun. 

6. Plain~ormcrnoandurn 
or appeal in a suit to 
cs~blish or dispmve 3 

righl oroccupancy. 

7. Bail bond ar athcr 
instrument of obliga- 
liongivcninpursunncc 
of an order maclc by a 
Couri or Magis~ra~c 
undcr nny scclinn oC 
tht Codt or Criminal 
Proccdurc. 1898, or lhc 
Codt or Civil Rocc- 
durc. 1908, and not 
ohcnvisc provided for 
by this ACI. 

8. Undcrlaking undcr 
scclion49ofrhclndian 
Divorce ACL 1869. 

'9. M u h m a m a ,  Vaka- When prexnkd rordrcconducr 
lalnnma or any papcr of any one cxc- 
signed by an advocate 
signifying or intirna- 
ting lhat he is remined 
Tor a pany- 
(a) IoihcHighCoun, 

Fifty paisc. 

Fil ly paise, 

Fiily paisc. 

Fivc m p . ~ .  

(b) l o  any Civi l or Two m p s .  
Criminal Coun, 

'Numbcr 9 was substituted by s. 2 or the Wesl Bengal Coun-fccs (Amendment) Acl. 19EO (Wcsl Ben. Acl XX1 of  1980). 
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Number. 

(c) to ~ h c  Board 
or Revcnue 

OF ID any 
R c v c n u c  
Coun. 

(d) 10 any 
Collccror or 
Magislrdk or 
to any cxc- 
cuuvc orficcr 
includingany 
o f f i c c r  
chargcd wilh 
thc cx~u l ive  
a d m i n i s -  
~ m r i o n  or a 
Division. 

10. Evcry copy or 
powcr-or-attorney 
whcn GIcd in any 
5uil or proccc- 
ding. 

11. Mcmonndum of  
appcal from an 
ordcr inclusive o f  
an ~ r d e r  dcrcr- 
mining any que+ 
lion undcr xclion 
47 or sccrion 144 

s OI IWB. or the code or 
Civil Procedure, 
1908, and no1 
o r h c r w i s c  
pmvidcd lor- 

[Wcst Een. Act 

Proper Fee. 

Two rupees. 

Two rupcu, 

(i)  ro any Courl othcr than rhc One rupee. 
High Coun or lo any Eaccu~ivc 
Officer othcr than thc Board or 
Rcvcnuc or Chier Elrecutivc 
Aurhorily, 

[ii) rorhcBoardo~Rcvcnucor Chief Two rupea. 
Exccuivc Aulhoricy. 

(iii) 10 the High Coun- 

(I) Whcrerhcorder w ~ < p w d  
by a Sulmrdinale Court or 
othcr aulhorily- 

(a)ifIhcordcrrcla1csloa T c n r u p ~ .  
suit or procccding, lhc 
v ~ l u c o ~ w h i c h e x c t c d s  
onc ihouand rupes. 

(b) in any olhcr c a c .  Fivc rupees. 

(2) Whcrc Ihe a p p l  is undcr 
clause 15 of the h l r c n  
Palcnl- 
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(Schedule 11.) 

Number. 
c: 

(b) fromanordcrpwscd in 
cacrci~c or original ju- 
riulic~ion, wl~ich u.ould 
kappcalnblcundcr rhc 
Cndc or Civil Procc- 
durc, 190ll had il h c n  
pxscd by a Subordi- 
natc Coun. 

'(bb) from an ordcr on a 
wril pctilion undcr at- 
iiclc 226 of ihc Consti- 
lulion of Indin, 

'(bbb) from an ordcr on a 
wril prlilion or appli- 
c~rionansingautofany 
case challenging any 
maltcr nn laxation. 

(c) in any othcr casc. 

(3) Whcrc ~ h c  appeal is undcr 
scc1ion45Bor1hcBanking 
Cornpanics Acl, 1949. 

(4) Wherc lhr: a p ~ a l  i s  undcr 
scclion 4 1 1 A or 11ic Cdc 
of Criminal Proccdure. 
IW8. 

(iv) ro~hrGovcmmcntinpusuancc 
o l a  smturory righr lo apwl ror 
which no courr-rct is lcviablc 
undcr any olt~cr cnacrlncnr. 

Proper Fee. 

Tcn rv jxcs .  

Two hundrcd rupcs. 

Fivc hundmd rupccs. 

Onc hundred rupccs. 

Onc hundrcd rupccs. 
10 of 1949. 

Fivc rupccs. 
5 or 1898. 

12. Mcmofandum or (i)  Whcrc Ihc appeal is iron1 an Fiilcen r u ~ c s ,  
appcal under ordcr of a Munsirs Coun, 
scciian 39 or ihc ( i i)  in any other cm Onc hundrcd rupees. 19 1940. 
Arbitration Act. 

14. Applicalionundcr 
AclNo.Xof1859, 
scclion 26, or  
Eeng~l Act No. VI 
ofI862. scction9. 

Ten rupccs. 

f irrc r U F C S .  

'Sub-irerns (bb) and (bbb) wcrc inscncd by s. 2(2) or thc \Yes1 Bengal Court-Cces (Amcndmcnl) Acr, 1985 (Wesr Ben. 
Acr XXlX o i  1985). 



Number. 

15. Plainr or mcrno- 
nndumofappcnl 
in each or [he 
f u l l o w i n g  
suiK:- 

The Wesr Bellgal Colm$eeees Act, 1970. 

(S~ . l~ed~ i l c  11.) 

[West Den. Act 

( i )  lo nl icr  or scr 
asidc a summary 
dccision or ordcr 
of  any of l l ic 
Civil Couns no1 
csrablishcd by 
Lclrcrs Palenr or 
or any Rcvcnuc 
Coun. 

[ii) lo alrcr or cancel 
any cntry in a 
regis~er of Ihe 
namcs o f  
propricrors of 
rcvcnuc-pay ing 

(i i i)  to oblnin n 
d e c l a r n r o r y  
dccrcc whcrc no 
conscqucn~ ia l  
rclicr is pr~ycd,  

(iv) 10 ser aside an 
award, 

(v) 10 ser asidc an 
adoprion. 

(vi) every oll~cr suit 
whcrc i t  is no1 
possiblc to 
es t imxc  a t  J 

~noncy-valuc ~ h c  
suhjccl-malrcr in 

Proper Fee. 

FI Ticcn rupccs. 

Twcnly rvpc~. 

fifrccn rupccs. 

, disputc, and 
which i s  nor 
o t l ~ c r w i s ~  
providcd for by 
[his Acr. 

16. Agrccmcnt i n  
wriling slaling a 
qucslion ror 11ic 
opinion of rhe 
Coun undcr thc 

5 of 1908. Codc of Civ i l  
P r o c c d u r c ,  
1908- 

(i) when prcsenled lo any courl Tcnrupccs. 
subordinare lo Ihe High Coun. 

(ii) whcnprc~enlcdrothc High Coun. Onc hundrcd rupccs. 
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(Schedtrle Ib) 

Number. 

Pcti~ion inasuit undcr 
~ h c  Nalivc Convcrls' 
Mamagc Dissolution 
Ac!. 1866. 

Every pc~itionundcrlhc 
Indian Divorce Acl. 
IW, cxccpt pctilions 
undcr scction 44 or lhc 
sarnc Acl, and every 
mcrnorandum or 
appcal under seclinn 
55 or rhe -mmc Act. 

Evcry pcl i l ion roc 
rcstilurionofconjuga1 
righrs,judicial scpdn- 
[ ion, divorcc or 
divorcc by mulual 
conscnr undcr rhc 
Special Mamag ACI. 
1954, and cvcry 
memorandum of 
appcal undcr scclion 
39 or rhc same Acr. 

Evcry perition for 
rcsri~ulionofconjugaI 
righls.judiciill sepan- 
lion or divorcc undcr 
~ h c  Hindu Mnmagc 
Acr. 1955, and cvcry 
mcrnorandum of 
a p ~ a l  undcr scction 
28 or Lhc sarnc Acl. 

Plaint or mcmoran- 
durn of nppcnl under 
IheParsiMarriagcand 
Divorcc Aci, 1865. 

Pclitions undcr Ihc 
Indian Chrisrian 
Mamagc Act, 1872. 

Plain1 or memoran- 
dum of appeal when 
prcscnlcd ro a Coun 
undcr ~ h c  Indian 
Colonial Divorcc 
Jurisdiction Act. 1926. 

Proper Fee. 

Pivc rupces. 

Five rupes. 

Two r u p z ~ ~ .  

Filry N~CFS. 



Number. 

Ben, Acl  XV 
01 1932. 

\Vcs~ Bcn. 
Acl XXXIlI 
01 1951. 

\Ycsl Ben. 
Acr XVII of , 

1965. 

Wcsr Bcn. 
Acl X X X V  
of 1963. 

The West Bcngal Corrfi-fees Acr, 1970. 

(Scfredtrle II.) 

. . . Plain1 or ~ncniorandurn of 
appal  when prcscnrcd ro 
a Court undcr ihe 
Dissolurion or Muslim 
M k a g c  Act. L939. 

Pctition- 

[a) Qucsiioning thc 
ct~utionoranypxson 
;~s 3 Municipal Com- 
missioner. whcn 
prcscnrcdtoaDislricl 
Judgc undcr sccrion 
36 or the Bcngal 
Municipal Act, 1932 
or rolhc ChicrJudge, ' 

SmallCauscCoun or 
Calculta undcr 
section 73 or \he 
Calculto Municipal 
Act. 1951, or lo Lhc 
Distr ict  Judgu. 
Howrah undcr ~ h c  
s a n ~ c  scction or ~ h c  
samc Actasanlcndcd 
by lhcHownhMuni- 
tipal Act, 1965. 

@) Q u t s t i o n i n ~  111c 
validity otxn u l a ~ i o n  
undcr thc Wrsr 
Bcngal Zillo 
Pankhudr Act, 1963, 
wlrcn przhcntcd to 

Dis~rict Judgc undcr 
wc~ ion ID201thcmid 
Act to dccidc dihpule 
rc lst ing to such 
clcc~ions. 

Applicatinn nr pelition 10 
~ h c  Coun undcr scc~ions 
391, 439 or 522 of thc 
Comp~nics Act. 1956. 

Any orhcr ~pp l i c~ r i on  
orpc~itinn fo  thcCoun far 
judicial ~crion or relief 
undcr lhc said Act, not 
othcrwisc providcd lor 
under this Act. 

Proper Fee. 

Tcn rupcc.~. 

[Wcst Ben. Act 

FiTiy rupccs. 

Ten rupccs. 
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SCHEDULE 111. 

VALUATTON OF THE MOVABLE AND IMMOVABLE PROPERTY 
OF . DECEASED. 

Rs. P. 

Ca~h in the houscand ar the banks, household goods, wearing- 
apparel, books,plale, jewels, etc. 

(Srare esrimared valuc according lo best of Execulor's or 
Administralor's belief.) 

Propeny in Government sccuritics ttansFer~ble al the Public 
D C ~ L  orticc. 

(Slale descrip~ion and value ar the price of the day; also the 
interesr separately, calcula~ing it ro Ihc time of making the 
application.) 

Immovable propcrty consisting of . . . . . . 
(Sraredescriprion, giving, in the cas~ofhouses, lhc asscssed 
value, if  any, and the numbcr of yew's assessment the 
markct-value is estimated at, and, in  the case of land, lhe 
area. Ihe markel-value and all rents that have accrued.) 

Leasehold property . . . . . . 
( I f  [he deceased held any leases for years determinabIe, 
srare the number of year's purchase thc profit rents are 
estimated lo be worlh and the value of such, inserting 
scpararely arrears due at the date of dealh and all renls 
received or due since h a t  date to the time of making !he 
applicalion.) 

Property in public companies . . - .  . . 
(State [he parliculars and thc value calculated at [he price of 
h e  day; also h c  inrerest separately, calculaling i r  ro [he 
lime of making the application.) 

Policy of insurance upon life, money put on morlgage and 
other securities, such as bonds, mortgages, bills, notes and 
other securities for moncy. 

(State (he amounlof the whole; also the interesl scparalcly, 
calculaling il lo the lime of making the application.) 

Book Debts . . 
. (Other than bad.) 

Stock in uade . . . . 
(Srare the cslimated value, if any.) 
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Other property not conlprised under h e  foregoing heads 
(Slate the estima~ed value, i f  any.) 

Ded~rcr-amount shown in Annexure B no1 subject . . - 

lo duly 

Net Total 

ANNEXURB B 

SCHEDULE OF DEBTS. ETC. 

Rs. P. 

Amount of debts due and owing from the deseased, payable 
by law out of lhe eslalc. . . . . . . 

Amount of funeral expenses . . . . . . 

Amount of mortgage incumbrances . . . . . . 

Property held in [rust not beneficially or with general power 
to confer a beneficial interest. . . . . . . 

Orher property not subjecr lo duly . . . . . . 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 151-L.-12th February, 2021.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act I of 2021 

THE WEST BENGAL COURT-FEES (AMENDMENT) ACT, 2021. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 12th February, 2021.] 

An Act to amend the West Bengal Court-fees Act, 1970. 

WHEREAS it is expedient to amend the West Bengal Court-fees Act, 1970, for the West Ben. Act X 
of 1970. 

Short title and 
commencement. 

purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-second Year of the Republic of India, by the 

Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Court-fees (Amendment) 

Act, 2021. 

(2) It shall come into force at once. 
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The West Bengal Court-fees (Amendment) Act, 2021. 

(Sections 2-7.) 

Amendment of 
section 18 in West 
Ben. Act X of 
1970. 

Amendment of 
section 19. 

Amendment of 
section 20. 

Amendment of 
section 39. 

Amendment of 
section 41. 

Amendment of 
section 42. 

2. In the West Bengal Court-fees Act, 1970 (hereinafter referred to 
as the principal Act), in section 18, for the words "from the Collector", the 
words "from the Collector or through electronically in the manner as may 
be prescribed by rules," shall be substituted. 

3. In section 19 of the principal Act, for the words "from the 
Collector", the words "from the Collector or through electronically in the 
manner as may be prescribed by rules," shall be substituted. 

4. In section 20 of the principal Act, for the words "from the 
Collector", the words "from the Collector or through electronically in the 
manner as may be prescribed by rules," shall be substituted. 

5. In section 39 of the principal Act,— 

(1) in the heading, for the words "Collection of fees by stamps", 
the words "Collection of fees by stamps or electronically" shall 

be substituted; 

(2) for the words "collected by stamps", the words "collected by 
stamps or electronically" shall be substituted. 

6. In section 41 of the principal Act,— 

(1) in the heading, for the words "accounts of stamps", the words "accounts 
of stamps, and manner of collection, payment and refund of fees 
electronically" shall be substituted; 

(2) in sub-section (1),— 

(a) in clause (c), for the words "spoiled stamps; and", the words "spoiled 
stamps;" shall be substituted; 

(b) in clause (d), for the words "used under this Act:", the words "used 
under this Act; and" shall be substituted; 

(c) after clause (d), the following clause shall be inserted:— 

"(e) the manner of collection, payment and refund of fees 
electronically:". 

7. In section 42 of the principal Act,— 

(1) in the heading, for the words "Stamping documents", the words "Stamping 
documents or collection of fees electronically" shall 

be substituted; 

(2) in sub-section (1), for the words "ought to bear a stamp", the 
words "ought to bear a stamp or collect fees electronically" 
shall be substituted; 

(3) in sub-section (2),— 

(a) for the words "without being properly stamped", the words 
"without being properly stamped or without collection of 
fees electronically" shall be substituted; 

(b) for the words "document be stamped", the words "document 
be stamped or attached with a copy of proof of payment of fees 
electronically" shall be substituted. 
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The West Bengal Court fees(Amendment) Act, 2021. 

(Sections 8-10.) 

Amendment of 
section 45. 

8. In section 43 of the principal Act, for the words "to impose a fresh stamp", 

the words "to impose a fresh stamp or to levy fees electronically" shall be substituted. 

9. In section 44 of the principal Act,— 

(1) in sub-section (1), for the words "requiring a stamp", the words 

"requiring a stamp or collection of fees through electronically" shall be 

substituted; 

(2) to sub-section (2), the following proviso shall be added:— 

"Provided that where court-fee is paid electronically, the officer 

competent to cancel stamp, shall verify the genuineness of the payment 

and after satisfying himself as to the due payment of court-fee, make 

necessary entries electronically by endorsing his signature in the manner 

as may be prescribed.". 

10. In section 45 of the principal Act,— 

Amendment of 
section 43. 

Amendment of 
section 44. 

(1) in the heading, for the words "Sale of stamps", the words "Sale 

of stamps or court-fees electronically" shall be substituted; 

(2) in sub-section (1), for the words "stamps to be used under this 

Act", the words "stamps to be used under this Act and sale of 

court-fees electronically" shall be substituted; 

(3) in sub-section (3),— 

(a) for the words "to sell stamps", the words "to sell stamps or 

court-fees electronically" shall be substituted; 

(b) for the words "for sale any stamps", the words "for sale any stamps or 

court-fees electronically" shall be substituted. 

By order of the Governor, 

SUGATO MAJUMDAR, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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